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In the Centre’ Adminia.rative Tribunal : Hyderahad Behch

At Hydgrqbaq
DA LZ22/46 | date of dzeeisiaor. : 14=3-96

Betueen

N. Satyanarayana .  : Applicant
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1. The Cenzcal Manager
Telecom District

East Sodavari
Rajahmundry

2, Th_ Sub Dwyvisianal (fPiccr
(Phonas), Raiahmungry

3. TH% Sub Civnl. UFPicér(Telecoﬁ)
Ra jahmundry

4, The Chief Zeneral Manager (Telecon)
AP Circle, Nsmpally Station Road

Hyderahad : Respondents
Counsel For thu'applicnnt : §, Ramakrishna Rag,

_ — ...Advocate L
Counsel Pup tha responcuonts : V., Bhimanna, Addl., CGSC
CORAM

HON G JUSTICE Mit, ML, G, CHAUDHARL, YICE CHATRMAR

HON. MR, H. RAJENDRA PRASBA, MIMBER (ADMN.)
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Judgement

( As per Hon., Mr. H. Rajendra Prasad, Member (Admn) )

o The learpned counsel for thé applicant was not
aveilable when the cdase was called up for admission, ue
have, howsvar, peruset the- recerds-produced—in thé'DA.
Sfi v, ahimanna, Additional Standing Counsel was present

and was heard,

2, Briefi} statéd, the applicant claims to have put in

L | 581 days nof gervice as Césual Mazdoor in the (epartment
j of Teiecommunications. Vide judgement dated 27-~11-1995

in OA,1420/95, the respondents were directed to consider
tne reengagement af Lhe applicant, if any work was @
available for him to be so engaced, in preference to his
juniors and outsiders,

e m s b e B Azcordine—to-the epplicont he nas been’gonstantly U7

‘ : represanting tu-tha respondeaty for reengagement as

| Casyal Mazdoor ;n pursuance of the above judyement, He
has not so far ﬁﬂen given any relief by the authoritiss.
That is his grievance in the present CA.
4. 1t is stated by the applicant in para 5(5) of the DA

P _ that, on certain vacancies bécam;ng ayajilable, feu .
Casual “azdoors‘uere reqﬁisitiuned Por emﬁlnymant in the
Cable Construction Organisation {Sub Diuisioh 1811) under
tne Diuisimn‘EnQiﬂeer, Co-axiel Project, in the jurisdic-

e -2 fiaon of the Daneral Manager, Telecom District, Rajahmuncry,

If this statement is true and found to be correct on

%w. | - a2,
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verification, it is directed that the prasent
applicant shall be angaged ayainat the Pirst)nF
the existingluacancias as on 30-11~1995 in tha
said cable construction Sub Bivision, This will be

entirely in keeping with the direction already issuad

in the earlier [A.

S. The applicant is hefaby dirécted to be praesent
himself betore the Divisional Engineer'(Cu-axial
Pfojéct), Ra jahmundry, alonguwith a cupy.ofthis order}-
within 15 days gf the receipt of a copy thereof,
Further Pbllou-up action, as indicated abaves, shall
thereafter, be taken to reengage him within a weegk af
the above event, if hia cohtentions made in the QA

are found to be correct,

6., Thus the DA is ;7
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isposed of at the admission stago,




